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A
Ulev Head Clerk at Hyderabad mey—be transferred to Madras for he

0.A,N0,590/94

0O RDER

X as per the Hon'ble Sri Justice V. Neeladri Rao, X

o

The applicant is working as Head Clerk. He was
transferred along with the post from Hyderabad in A.P.

Circle to Madras in Tamil Nadu Circle, as per the impugned
Order dt- 1&-3-9‘*. T wWoOo Warw = - —— . . _

16-5-94, This 0D.A., was presented today challenging the

order of transfer,

2., It is submitted for the applicant as under. By the

date of impugned order there were only two posts of Head
Clerksin A,P, ClICLE auu wucis we weamen o

The post of Head Clerk is a Non-Gazetted post, Non=Gazetted
Officer cannot be transferred from one Circle to another
Circle and the transfer can be within the Circle only as

per the proceedings ﬁo;Vig/B(l)/BS, dated 14-4-1986, Hence
the impugned order transferring the applicant is violative
~nf above proceedings.

3a The other employee who is working as Head Clerk in
Hyderabad had come from Vijéyawada in 1993 when the region
at Vijayawada was abolished and then he expressed his desire

to go to Madras, and instead of transferring him, the appli=-

cant was transferred., No prejudice will be caused eé%hesm%yika

, and_ ‘
" himself requested for the transfe;, :Aa%—prejudice will be
caused to the applicant especially when he belongs to SC
community and when he had to arrange the marriages of his

three daughters, and when it is necessary for him to stay
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near in-@;s native place which is Telangana area for

the said purpose. The other who i§ working as Head Clerk
in Hyderabad is .about to retire on 30-9-94, and on his
retirement the applicant will be the only employee in

the category of Head Clerk in Hyderabad, if he is going *
to be retained along with the post for this 4 or 5 months,
in case the other Head Clerk is not going to be transferred

to Madrass/ Dy [Tt 112 st Eonm, 4 Evons e Jc} Gn) é\fg_,v\

)-fh‘&“ils-\rb-:\u «9-«:/3 "-v\.a;/\’> - PV ORI "
4, It is also submitted that the applicant had already

made representation on 16-5-34 to R-l requésting for his
retention at Hyderabad on the above grounds.

5. In the circumstances, we feel that it is just angd

FrupsL LW LRqUllE Kel TO dispose the above representation-

of the applicant dispassjonately, and expeditiously and
preferably by 15-=6=94, If the applicant 1is going to apply .

for leave till his representation is disposed of by R-1,

the same had to be granted. In case the applicant is aggrieved,

he is free to approach this Tribunal by way of application

1170 10 A€ Llhm 2 m i

6. The O.A. is ordered accordingly at the admission
: . I :
stage. No costs, \\\
. —\}d\l/_/_l._\.-'*:‘_—_(__
(R. Rangarajan) B (V. Neeladri Rao) ‘
Member (A) Vice Chairman ] -
Dt. May 23, 1994 _ - :
- Qpen Court Dictation ;%ﬁ@1¢
\ ' : 4SS Tl
— ey Deputy Registrar(J)cc
To

\Q\...

1. The Bational Savings Commissi?ner,
Govt.of India, Ministry of Finance, |
12, Seminary Hills, Nagpur=-6,. . . ;
2 Thé Regional Director, National Sav1ngs(b?0.1) : _
Kendriya Sadan, C.Block, IInd Floor, Koti, Hyderabad.

3 i Rao, Advocate, CAT,.Hyd.
3. 0One copy to Mr.S.Ramakrishna . ca
4., One copy to Mr.K.Bhaskara Rao, AddL ¢ CGSCeCAT oy de
5. One copy to Library, CAT.Hyd,.
6. One spare COpY.
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. IN THE CENTRAL ADMINISTRATIVE TRIBJJAL
HYDERABAD BEXCH AT HYDERAUAD

\_/_7

TEE HON'3LE MR.JUSTICE V.NEELADRI RA0
VICE CHAIRMAN

WD

THE HON'BLE MR.ALB,GORTHI 3 MEMBER(AD)

\.TD
THE HON'BLE MR.T¢CCHANDRASEKIAR REDDY
MEMBER(SUDL)
[ ' .

=

THE HON'BLE MR.R,RANGARAJAN ¢ M{ZDMN)

Dated: 34 - \ -1994 \
QRDERATUDG MENT :
EDA)IRQA./C.'IJ.‘{NO.
in
T.A.90, (W.pe )

Admitt, d and Interim rnrectlons

Issued.

Allowed

DJ.Sposed of with directions a#q_cbm- o
vy — g
Dismigsed.

DiSmi/;S'ec] as WithAraw. | ' B

. Dis i ssed for Default.

Re jected/Ordered.’ ' .

(\/\O\th\

.

No .order as to costs.
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